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Distribution of Imported Bulk Drugs
by LD P.L,

831. SHRI K LAKK.\DPPA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether bulk drugs and drug
intermediates canalised for import
continue to be distributed by I.D.
PL. to drug and pharmaceutical
unitg in the country short of their
entitlements;

(b) if so, the reasons therefor:; and

(c) the concrete steps being taken
to supply sufficient raw materials to
the drug and pharmaceutical units?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. . GANESH):
(a) to (¢). ID.P.L. distribuies only
such of the canalised bulk drugs/drug
intermediates which fall within its
range of production. Allncation of
canalised items is made to the 2e¢tual
users on the basis of past consump-
tion and on the recommendations of
the State Drug Controllers/Licensing
Authorities. Allocation of additional
quantity is also considered on merit
in casc the entitlement of a unit for
a particular bulk drug as per the
licensed capacity is more than the
past consumptinn.

During the year 1974-75 cxcept in
the casc of Piperazine Citrate and
Phenobarbhitone Sodium, IDPT. sup-
plied in full camalised bulk drugs/
drug intermediates falling within
their range of production to the actuald
users as per their entitflement. Re-
lease orders for Piperazineg Citrate
and Phenobarbitone Sodium for which
one gqunter’s allocation acain -1 1974-
75 still  remainy to be  supnlied are
under issue

Import Plan 1o meet the nctual
users’ rvequirement as per their onti-
tlement (lurimg 1975-76 has alrcadv
heen finulived and STC  advised to
arrance 1mports accordingly.

Rice Smuggling Racket in Gujarat
and Maharashtra

*832 SHRI R. V. SWAMINATHAN:
Will the Minister of RAILWAYS be
plcased to state:

(a) whether the R P.F. and Food
and Civil Supplies officials have dis-
covered a large scale racket in rice-
running to food deficit States of
Gujarat and Maharashtra ag reported
in the ‘Hindustan Times’ dated the
5th April, 1975 under the caption
“Wagong used for rice smuggling”;

(b) whether any enquiry has
been conducted in this regard; and





